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IN THE CENTRAL AE4INISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD 

0,A.NO, 580/90 
Date of Order: 22-1-1992. 

Between: 

R,Venkat Rao 
0 	 Applicant, 

and 

1 • Union Ministry of Railways, 
rep, by Chairman, Railway Thard, New DelhL, 

Qeneral Manager, South Eastern Railway, 
Garden Reach, Calcutta, 

Divisional Railway Manager, Cha)cradharpur Division, 
- South Eastern Railway, 

th.rectov of Accounts (Postal) 
Designated as FA & CA 0 (Pension) i.C.Rly, 
Secunderabad.  

Respondents, 

For the Applicant: Mr, R.V,tcameswaran, Advocate (not present) 

For the Respondents: Mr. N.R.tevraj, SC for Plys. -  
CORAM: 

THE HDN'BLE MR.T.CHANDRA$ExcR REDDY : MEMSER(JUtL) 

The Tribunal made the following Order:- 

AppLicant is absent. Advocate lot the applicant 
Mr. R.V.Kameswar 	 7 an, is not present, ' aiso there 	no represen- 
tation on behalf of the applicant. It is quite evident that the 

applicant is not evincing any interest in prosecution of this OA. 
In view of this position the 0.4. is dismissed for default with no 

order as to costs. Mr.N.R.Lvraj, SE S.C.f or Rlys 4 for the Respondents 
since present. 

c;Putyflgistt&(J\ 

To 
The chairman, Union Ministry of Railway, Rly., Board, New Lelhi. 

The General Manager, South Eastern Railways, Garden Reach, 
Calcutta. 

The Divisional Railway Manager, chakradharpur Division, S.E.fUy, 

The Director of Accounts (Post!,l) Designated as FA & CÁO (Pension) 
S.C. Railway, Secunderabad, 

One copy to Mr. R.V.Karneswaran, Advocate, Unity House, III Floor, Hyd. 
(by post) 

One copy to Mr.14.R,Devraj, sC for Rlys, CAT,IIyd.Bench. 
7, One spare copy. 



9- 
?D BY 	y Z'COARED 

CHECI<g BY 	 APPROVF,DJ.JJ. 

IN THE CENTpjJ., AflMINISTRJTflTE TRIBUNAL 
HYDEPABAJ; BENCH AT HYDEPABAD 

THE HON'ELE 	 V.C. 

THE iONBLE MR 	S BAJIAN.M(A )   

THE HON'BLE MR..T .CHANDRAsEYJ4JREDDy; 
M(JUDL) 

THE HON'BLE2J.oY s MEMBER(JUDL) 

DATED:  

flRDEP/T 
inistrative Tribunal 

5ATCH 

ABAD BENCH. 

OA.N.c. 

Admitted and intei- Lm directions 
iskued.  
A11\wed 

Di4nsed of with dfrectjons. 
Disr4ssed 

Disi4ssea as WithftyaWn 
Dismissed for fadta- 

M.A ..Ox4ez.e 	Rejected 
Nct Order as to o'ots•  
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